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Mesard the lsarned counsel for the partiss and perussd

e records. The short point that nesds determination is

want From  the applicant  in  respect of  the guarter

allotted to him, despite the fact that he had surrendergad
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the wmaid quarter on 22.7. on the ground  that  the

spplicant has not prodused the no due certificate F o
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the  name of Smbt.  Satvawati was also ramaved by DYE  on
=1.11.87 and  the guarter was in posssssion of Shivadi
Rai till 31.3.8%, while the applicant  took O
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never made effort to get electric
coannestion  or to get the slectric meter installed in his
name  in the guarter. Even the DVB in its letter datex
7 8. 2000 has made it very clear that since the applicant
never applied for an electricity connsction and he was
never a registered consumer with DVB, naturally thers was
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aspartment  is peirhaps unnecsssarily insisting foc @ . 5

dues certificats” from DYB. When the applicant gsnuinely

rried to hand  over possession of  the quarter twics,
respondents did not accept the surrendar on the ground of
non-availability of "no dues certificate” from DVE. when
the respondents were fully aware of the fact that the

his nams
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applicant never got electricity connect:
froam DYDRE. In  other words, respondents should nave
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gooapted the surrandsd F othe quarter on 22.7.28 and then
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applicant to approach the Public Grisvances Commission
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and  getting a categorical letter From DODYBE to ths
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contantion of the lesarned counsel for the applicant that

tha applicant made genuine efforts  to  hand s
posssssion of  the quarter, once its allotmeRb™  was
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cancelled in his name, but the i sspondents did not accept
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BAMSE O Fhe ground of non-submission of  no  dues
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tihat  the applicant never got slectric connecti
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pame as has baen admitied by tha FrEsponaents thamsel ves.

& in  the result, the 0A Is allowed and the letters

dated 3.8.2000 and 27 10,2000 dre quUashHed and set aside.

i.ae. rhe date of surrander of the guarter and the

amount., 1T any. already recovered firom thes applicant on

{M.F. 3ingh)
Mambair (A)
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